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HIGH COURT OF JUDICATURE AT ALLAHABAD
WRIT - A No. - 2477 of 2026

Mrs. Nirg) Kala
..... Petitioner(s)
Versus
Union Of India And 5 Others
..... Respondent(s)
Counsdl for Petitioner(s) . Rajeev Giri, Toshiva Singh
Counsel for Respondent(s) . ASGL.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.
1. Heard learned counsel for the parties.

2. A preliminary objection has been raised by Ms. Harshita Rani, counsel for
the respondent no. 2 that the writ petition itself may not be maintainable as
the writ petitioner has an aternative efficacious remedy to approaching the
Armed Forces Tribunal, particularly, when the claim which is being set up
by the respondentsis for the grant of maintenance allownace with relation to
the maintenance with respect to Lance Naik.

3. Learned counsel for the writ petitioner could not dispute the legal
position.

4. Accordingly, the writ petition is disposed off granting liberty to the writ
petitioner to prefer proceedings before the Armed Forces Tribunal having
territoria jurisdiction over the matter.

February 19, 2026
Ashu

(Vikas Budhwar,J.)
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